[Under Begulation & of

FORM A

Public Announcement
the Insalvency and Bankrupicy Board of India (ngalvency

Resolution Pricess for Corporats Persens} Regulations, 2016)
FUR THE ATTENTION OF THE CREDITORS OF
L.3.P AGRO LIMITED

Relevam Particutars
1| Name oi corparate dabicr L5.F AGRO LIMITED
2 | Date of incorparation of 10vDE 1902
Covpovae debior
3 | Autharity urder which COMpaTate Fugimrnmumqanies. Channai
Gedtor is incosporated / mgistered
4 | Carporate lgentity Mo/ Limited LT 40T 992PLODZ2RAD
Liadllity idardification No, of
COVpEIrate debtor
3 | Ackdress of the regetersg &2 Ponner High Aoad, Elanthan Chermy,
office and principal office Andarkiopam Check Post,
(It any} of corparate dabloe Marali HE'-!' Tawn, Chennal 800103
G [ Insohency cammencemers dat 25042050
in nespect of comovate dehior {MNCLT peder received on 28.01.2020)
T | Estimated date of closura of 23.07.2020
msoivency resolution process
8 | Narme ard regisimation nimber af | C8 SATYADEVI ALAMURI
the mschency prodessional acting | B8 Reg. No. IBBYIPS-002,1P-
a5 intevim resolition prodessional NODOT 1201 7-18/10205
9 | Addvess and s-mail of te e | Mo.23, Lake Ares, 3rd Cross Gireat,
fesolmion prifessional, as Nungambakiam, Chennal — BOa0EA,
rEgistired wif the Baarg satyadaulrcs.@nnni.:wn
10 | Address and e-mad 1o be uged for Mo.23, Lake Arsa, 3rd Cross Sineat,
comespongence with the interim Wungarmbakkam, Chennai - 600034,
resoluton professionat c‘rrp.tspag_r_g@gnml.:um
11 | Last date for submission of 13.02.2020
chirg
12 | Classes of creditors. @ anmy, under | Kot Applicable
clausa (h) of sub-gection (fs) of
Sechon 21, ascertained by the
intanrm resolidion professional
13 | Names of Insalvenc ot Applicable
Professionals idenntied & apt
a3 Autharised Representative of
creditoms in a plass
[Three names far sach class)
14 | a] Relevant Farms and WeBLInk hitp:www. i gov. invhomay
downizads
b Detsils of authodzed
fepresentatives are avallale at | Not applicablks
Nofice is hereby ohen el the Nationa) Gompany Law Tribmnal has ordersd fhe
commencement of & comors nsolvency resoltion process of LS p Agro Limited on
23.01.2020 {oeder received on 7801 M020).
The creditors of L8P Agro Limited are fevaby called upon to submit their claims with proaf
07 O bedore 13.02.2020 & the inserim resolution professional at #e address ifienfinmed
against antry No, 10,
The financial crecitors shak subimt their clams with proof by slechonic means eily. Al
offer creditors may submil e cliimg with proof in person,
A financial credilor belonging 40 3 ciags, 3
ehoice of suthorised represensave froen Moy the hree
aganst entry Mo, 13 o act as abinrisen fepresentative of
Submiszion of false or mislkeaging proofs of claim shail
Place : Chennal
Date: : 30th Janary 2020
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